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INTRODUCTION
● Climate change is one of the world's most pressing 

environmental and human issues today.

● One side of the problem is melting glaciers and 
rising oceans with landward-moving shorelines, rising oceans with landward-moving shorelines, 
while the other is shifting temperature and 
moisture patterns, as well as the reactions of the 
earth's biota to these alterations. 

● There's a long history of the interaction of humans 
with the environment leading to anthropogenic 
emissions, resulting in noticeable changes in the 
condition of the soil, water, and air. 



INTRODUCTION
● Deforestation, energy consumption, constant CO2 

emissions, greenhouse gas emissions from the 
energy sector, agriculture, manufacturing processes, 
and improvements in land use are among the several 
types of human aspects. types of human aspects. 

● Many factors contribute to environmental 
degradation, including food production and 
agriculture, industrial pollutants, traditional 
automotive vehicles, fashion, and the leather 
industry, to name a few. 



INTRODUCTION
● The paper goes on to explain how climatic changes 

affect industries and provides some initiatives for 
combating climate change. 

● As change in climate also threatens food security, ● As change in climate also threatens food security, 
public health, property, and the livelihoods and lives 
of members of affected communities. 

● It is necessary to solve this issue rather than just 
having a highbrow exchange of dialogues between 
the nations.



OBJECTIVES & METHODOLOGY

● To analyse and understand the failings of humans;

● To analyse the causes and the consequences, and

● What people and institutions should do in response? We'd also like ● What people and institutions should do in response? We'd also like 
to give a picture of how diverse industries, such as automobiles, 
textiles, leather, and agriculture, contribute to anthropogenic 
emissions and how this affects people's human rights as a whole.

● For our research project we have relied on secondary resources from 
official websites as well as reliable readings and materials.



RESULT & 
FINDINGSFINDINGS
To have a better understanding 
of the human dimensions of 
climate change, we specifically 
look at 4 different industries 



AGRICULTURE & FOOD PRODUCTION 
● 14.5 percent of all human-caused greenhouse gas 

(GHG) emissions come from livestock supply chains.
● Deforestation: Land use change affects the natural 

carbon cycle which consequently releases high 
amounts of carbon into the atmosphere, increasing amounts of carbon into the atmosphere, increasing 
GHG emissions.

● Our food system is as polluting as sectors that 
generate electricity and heat (25% of greenhouse 
gases emitted) and industries (21%); it is also more 
polluting than transportation (14%) and buildings 
and energy usage (16%)



INDUSTRIAL POLLUTION
● Industries, although significant for economic growth and 

employment generation, are a major cause of pollution 
today- especially after the Liberalization Policy of 1991.

● Increase in Grossly Polluting Industries (discharge more 
than 1,00,000 litres of wastewater and/or hazardous 
chemicals into the rivers)- flouting norms due to poor 
Governance.

● Colour Coded categorisation of Industries- Red, Orange, ● Colour Coded categorisation of Industries- Red, Orange, 
Green and White- to ensure that industries are established 
with proper environmental clearances.

● Negative Impact of Industrial Pollution on Environment-
Increase in GHGs, Acid Rain, Ozone Depletion, Effect on 
Human Health.

● Negative Impact of Climate Change and Pollution on 
Industries and Economy- Low Productivity of Employees, 
Loss of approx. 1.4% of GDP, Threat to Gas and Coal Industry, 
Fishing Industry, Aerated Drinks Industry.



FASHION & LEATHER INDUSTRY
● Fashion Industry owing to its bigger size, is an emitter of 

Greenhouse and C02.
● There are untreated hazardous effluents from the textiles 

mills deteriorating the environment.mills deteriorating the environment.
● Cheap synthetic fibre emit gases N20 which is 300 times 

more damaging than C02.
● Tanning process in leather industry and the product’s life 

cycle causes climate change, it pollutes the air quality as well 
as shoe production also leads to various health hazards.

● The  Climate Change in turn have effects on industries 
economy and cost of production.



AUTOMOTIVE INDUSTRY
● An EV would generate approx. 65% more 

emissions than the traditional fossil fuel 
power car during the manufacturing process. 
(Acc. to research by university of Toronto).

● The transportation sector contributes for 
approximately 23% of overall energy-related 
CO2 emissions.

● Electric vehicles are waking new way forward. 
According to Global Data, battery electric 
vehicles accounted for 3.2 percent of total new 
light vehicle production in 2020.



CLIMATE CHANGE 
AND HUMAN 
RIGHTS



RECOMMENDATIONS

1 2 31
On-farm renewable energy 

production such as solar panels 
and wind turbines, should be 

encouraged to minimize use of 
petroleum-based fertilizers and 

pesticides

2

Reducing Livestock 
Methane Emissions

3
Data related to industrial 

pollution, which is collected by 
the State Pollution Control 

Board be available in public 
domain for scrutiny 



RECOMMENDATIONS

4 Regulatory importance should be paid to 
small and medium enterprises too and 
not only to ‘big players’ since according 
to the World Bank, 70% of pollutants are 

emitted by them only.

5 More sustainable sneaker choices include 
preferred fibers with a lower 

environmental impact such as cotton 
using regenerative organic agriculture 
practices, emerging materials that use 

less energy-intensive processes, and 
recycled fibers available thanks to new 

chemical recycling processes.

emitted by them only.



RECOMMENDATIONS

6
As a signatory to the UNFCCC, 
the government should have 

7
The emissions from the 
production of batteries 

8
The majority of Electric 
and Hybrid vehicles are the government should have 

industry-based laws in place to 
address the textile industry's 

environmental concerns.  
Implementing a circular 

economy model for India's 
textile sector, as well as 

increasing consumer 
awareness of the importance of 

sustainability in the 
textile/fashion industry.

production of batteries 
can be reduced if 

improvements are made 
in the battery and 

mining technologies.

and Hybrid vehicles are 
charged by electricity 

which often comes from 
non-renewable 

resources. So, there are 
plans to launch vehicles 

that would use 
renewable energy 

sources. 
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ABSTRACT 

Climate Change is arguably one of the most pressing environmental and 

human concerns on the globe. As a result of this change, biogeochemical 

cycles, land surface characteristics, and ecosystem have all been 

significantly impacted, and the earth system as a whole has changed 

tremendously. Paper manufacturing, agricultural and food production, 

industrial emissions, traditional automobile vehicles, fashion, and the 

leather industry, to name a few, all contribute to environmental 

degradation. Food security, public health, property, and the livelihoods 

and lives residents of affected communities are all at the risk of climate 

change. This research paper titled “Human Dimensions of Climate 

Change” highlights the challenges ahead of the world community in the 

helm of an immediate climate crisis. It is critical to resolve this problem. 

The authors through this paper, analyse human dimensions, our faults as 

well as the causes and consequences and at last mentions the measures 

that are essential to stop this degradation. Secondary resources from 

official websites, as well as credible readings and materials, are used to 

perform the research. The research is significant because climate change 

poses a threat to food security, public health, property, as well as the 

livelihoods and lives of those living in affected regions.  

 

 

  



 

1 INTRODUCTION  

Climate change is one of the world's most 

pressing environmental and human issues 

today. One side of the problem is melting 

glaciers and rising oceans with landward-

moving shorelines, while the other is shifting 

temperature and moisture patterns, as well as 

the reactions of the earth's biota to these 

alterations. There's a long history of the 

interaction of humans with the environment 

leading to anthropogenic emissions, resulting 

in noticeable changes in the condition of the 

soil, water, and air. Biogeochemical cycles, 

land surface characteristics, and ecosystems 

have all been considerably affected as a result 

of this transition, and the Earth system as a 

whole has changed dramatically. The advent 

of industrialization in developed countries 

led to the constant release of Greenhouse 

gasses in the environment leading to the 

alteration of the matrix of Earth's ecosystem. 

These increases are primarily linked to 

increase per capita fossil fuel consumption 

and population growth, deforestation and the 

production of cement, livestock,  waste 

disposal from habitation in landfalls, and 

increased use of fertilizers and industrial and 

agricultural chemicals. Warming of the 

global temperature and a reduction in ozone 

in the stratosphere are likely outcomes of 

these gas releases.  

Deforestation, energy consumption, constant 

CO2 emissions, greenhouse gas emissions 

from the energy sector, agriculture, 

manufacturing processes, and improvements 

in land use are among the several types of 

human aspects. Many factors contribute to 

environmental degradation, including paper 

production, agriculture and food production, 

industrial pollutants, traditional automotive 

vehicles, fashion, and the leather industry, to 

name a few. The paper goes on to describe 

how electric vehicles (EVs) may be a better 

alternative than gas-powered vehicles, but 

that EV manufacture necessitates the use of 

energy and resources, which increases 

emissions. The paper goes on to explain how 

climatic changes affect industries and 

provides some initiatives for combatting 

climate change. As change in climate also 

threatens food security, public health, 

property, and the livelihoods and lives of 

members of affected communities. It is 

necessary to solve this issue rather than just 

having a highbrow exchange of dialogues 

between the nations. 

 



1.1 OBJECTIVE 

 To analyse and understand the 

failings of humans; 

  The causes and the consequences, 

and 

  What people and institutions should 

do in response? We'd also like to give 

a picture of how diverse industries, 

such as automobiles, textiles, leather, 

and agriculture, contribute to 

anthropogenic emissions and how 

this affects people's human rights as a 

whole. 

 

1.2 RESEARCH QUESTION 

Through the study, authors wish to 

understand the human aspects of the change 

in earth's biota and its impact on the 

biodiversity including humankind and find 

solutions to the problems of climate change. 

1.3 RESEARCH METHODLOGY 

The majority of review studies have not 

resulted in a simple method for conducting a 

review. As a result, the process is difficult, 

particularly when it comes to presenting and 

discussing the findings in a well-organized 

manner. We have compiled the secondary 

resources from official websites as well as 

reliable readings and materials. 

1.2 REVIEW OF LITERATURE 

Literature Review 

Maria Khan and Md. Tarique (2015)- 

elaborate upon how Industrial pollution is 

one of the most critical problems faced by 

industrializing countries. Authors also point 

out that while enforcing industrial reforms, it 

is imperative that environmental 

considerations also be made.  

Kiran Pandey (2019)- focuses on how 

Grossly Polluting Industries have led to 

unimaginable water pollution. The author 

mentions case studies from Uttar Pradesh and 

Jharkhand to state how lax administration has 

led to this sorry state.  

Rajeev Kaur and Puneeta Pandey (2021)- 

focuses on impacts of climate change and air 

pollution on the health of humans. The 

authors also state the causes of increasing air 

pollution. Interestingly, the authors also draw 

a nexus between urbanization, climate 

change, air pollution and human health.  

Rita Pandey and Somsankar Pandey 

(2000)- conducted the study at the instance of 

the Ministry of Environment and Forests, and 



states that lack of information is one of the 

major factors which constraint effective 

management of environmental issues. The 

study recommends that a water pollution 

charge be introduced and that the regulators 

should spend most of their resources on 

industries which generally have higher 

effluent discharge.  

Govind Singh (2015)- explains the 

Constitutional provisions like Articles 21, 

48(A) and 51A(g), which directly or 

indirectly relate to environmental protection. 

Moreover, he also explains several 

international agreements and conventions 

relating to conservation of the environment. 

Russel God, Jessica Kuronen, and Elbert 

Wang (2021) focus on the batteries used in 

EVs, and the production of these batteries 

causing carbon emissions. The authors also 

state that the carbon emissions from the 

production are double that of what a 

traditional fossil fuel emits during the 

manufacturing process. Methods to cure 

these emissions are also provided by the 

authors. 

 

                                                           
1 R.T. Doucette , M.D. McCulloch , Modeling the 
prospect of plug-in hybrid electric vehicles to Reduce 
CO2 emissions, Appl. Energy 88 (2011) 2315–2323 

2 RESULT AND SECONDARY 

DATA 

ELECTRONIC VEHICLES 

Major endeavours have been taken for 

minimal use of fossil fuels for power 

generation, transport propulsion, reduction of 

energy consumption and protection of carbon 

sequestration. EVs could be the alternative to 

decrease the carbon dioxide gas emission.1   

Though the use of EVs has begun, people are 

still depending upon fossil fuel powered 

vehicles. However, the EVs are facing 

challenges on life cycle assessment (LCA), 

charging, and driving range compared to the 

conventional fossil fuelled vehicles. The CO 

2 emitted from Electric vehicle production is 

(59%) more than that of the ICEV. The ICEV 

generates 120 g/km of CO 2 emission on a 

tank to wheel basis, but from the point of 

view of the LCA, this increases to 170–180 

g/km. While EV has zero emissions of CO 2 

on a tank to wheel basis, we estimate that the 

average CO 2 is measured over the life cycle 

of a vehicle rather than over a vehicle. The 

total CO 2 emission over its full life time 

varies significantly depending on the power 

source where the vehicle is manufactured and 



driven. Harmful emission from the transport 

sector, and investment by different OEMs, 

there arises a concern for growing more and 

low cost EVs in the forthcoming years. 

Several factors such as technological 

advancement, reduction in the cost of a 

vehicle, Govt policy support, vehicle 

purchasing incentives, parking benefit, and 

good public charging infrastructure facility 

could result in the uptake of EVs in India. As 

the pro- duction of EVs is very low, the 

overall share of EVs in the Indian market.2         

In 2014, India’s overall greenhouse gas 

emission amounted to 3202 million metric 

tonnes of carbon dioxide equivalent, which 

accounted for 6.55% of global greenhouse 

gas emissions. In India, 68% of greenhouse 

gas emission come from the energy sector, 

followed by agriculture, manufacturing 

processes, improvements in land use and 

forestry, and waste adding 19.6%, 6.0%, 

3.8% and 1.9% relative to greenhouse gas 

emission.3  

The transportation sector contributes about a 

quarter of GHG emissions. Automobiles are 

the primary source of GHG emission world. 

The vehicle emissions amount to 5-20% of 

present day’s ICEV C2G emissions, it can be 

                                                           
2 https:www.goldmansachs.com/insights 

as low as 15% or as high as 80% of BEV 

emissions today. 

 

National Research Council (2013) identifies 

EVs as one of several technologies that could 

put U.S. on a path to reducing transportation-

sector GHG emissions to 80% below 2005 

levels in 2050. Furthermore, National 

Research Council (2013) estimates that 

BEVs would reduce emissions by 53%–72% 

compared to ICEVs in 2030. IEA (2019) 

contends, similarly, that EVs can reduce 

WTW GHG emissions by half versus 

equivalent ICEVs in 2030. Recently 

published literature also agrees, even on a 

C2G basis, estimating that future EV 

pathways offer 70%–90% lower GHG 

emissions compared to today’s ICEVs 

(Elgowainy et al 2018). As such, the broad 

view across national, international, and 

academic-research perspectives is that EVs 

offer the potential to reduce transportation-

related GHG emissions by 53% to 90% in the 

future. 

 

Several studies find that EVs already reduce 

WTW GHG emissions today by as little as 

10% or as much as 

3 
https://www.climatelinks.org/resources/greenhouse
-gas-emissions-factsheet-india 



 

 

41% on average versus comparable ICEVs 

based on current electricity-production 

mixes. Samaras and Meisterling (2008), who 

are among the first to relate a range of 

potential electricity carbon intensities to 

associated EV-lifecycle emissions explicitly, 

estimate a 38%–41% GHG emissions benefit 

for EVs powered by the average 2008 U.S. 

grid. Hawkins et al (2012a), informed by a 

meta-study of 51 previous LCAs, highlight 

great variations based on different electricity 

generation assumptions and vehicle lifetime. 

Hawkins et al (2012b) estimate a decline of 

10%–24% global warming potential (a 

measure proportional to GHG emissions) for 

EVs powered by the average 2012 European 

electricity mix. (Elgowainy et al 2016, 2018) 

estimate that EVs emit 20%–35% fewer 

GHG emissions when operating on the 

average 2014 U.S. grid mix. Electricity that 

is produced from coal, which has a high 

carbon intensity, can increase EV emissions 

by as much as 40% or decrease EV emissions 

by as much as 5% compared to an ICEV 

(depending on other assumptions). 

 

 

CLIMATE CHANGE PRIMARY DATA  

1. March, 2021, Chapter 2, The Legal and 

Regulatory framework for Environmental 

Protection in India, Ministry of Environment 

and Forest 

2. 2015, Department of Economic and Social 

Affair, UN, Transforming our World: The 

2030 Agenda for Sustainable Development 

3. Pandey Pratyusha, 2020, Constitutional 

Provisions for Protection of Environment in 

India, Legal Services In India E-Journal 

 

 



2.1 ANALYSIS AND 

INTERPRETATION 

There are many factors that are impacting the 

Climate Change at an alarmingly high level 

and similarly the climate change has affected 

a lot of industries too. Following are some of 

the variables on which our research paper 

provides an insight.  

A AGRICULTURE, FOOD 

PRODUCTION AND ITS IMPACT 

Over the past few decades, the reliance on the 

livestock sector and animal products has 

taken a toll on our surroundings. From 

extreme contamination of surface and 

groundwater, the increase in diseases in both 

human and animals, destruction of marine 

life due to overfishing, loss of biodiversity of 

plants and animals due to deforestation for 

cropland for feeds to increase in GHG 

emission, exploitation of resources has led to 

extreme climate change and global warming. 

Extreme climate events are not only triggered 

by huge livestock-dependent food systems 

but also themselves affect the wellbeing of 

farmed animals by deteriorating the quality 

and quantity of feed and forage areas.  

A.1 How livestock is impacting climate 

change 

The consequences of large-scale livestock 

farming and climate change go hand in hand. 

Climate change impacts livestock directly 

(through heat stress and increased morbidity 

and mortality) and indirectly (through quality 

and availability of feed and forage, animal 

diseases etc). Conversely, the livestock sector 

contributes significantly to climate change. 

In fact, 14.5 percent of all human-caused 

greenhouse gas (GHG) emissions come from 

livestock supply chains. The amount is 7.1 

gigatonnes (GT) of carbon dioxide equivalent 

(CO2-eq) per year. With a livestock count of 

over half a billion, as per the 20th livestock 

census of the department of animal 

husbandry.  

India is the world’s third-largest emitter of 

greenhouse gases such as methane. India’s 

official investment site proudly displays the 

following statistics: “India ranks 1st in cattle 

and buffalo population and is the largest 

producer of milk and buffalo meat, 2nd 

largest producer of goat meat and 3rd largest 

producer of poultry”. From the perspective of 

greenhouse emissions and the climate spiral 

that India is caught in, these are not statistics 

to be proud of. On the Global Climate Risk 

Index 2021, India stands out as an especially 

vulnerable zone along with its immediate 

neighbours. 



A.2 Impact of over production of food on 

forestation 

DEFORESTATION- Land use change 

affects the natural carbon cycle which 

consequently releases high amounts of 

carbon into the atmosphere, increasing GHG 

emissions. Natural habitats, mainly forests, 

sequester more carbon in soil and vegetation 

than croplands and pasturelands. The 

conversion of forests into agricultural land 

and livestock ranches, to feed the growing 

population, is one of the major causes of 

deforestation (Appendix D).The meat, egg, 

and dairy industries use a third of the world’s 

cropland, which could be used to grow food 

for humans. The overuse of land leads to a 

loss of biodiversity and deforestation. Forests 

are the natural habitat of more than 70 per 

cent of the world’s plant and animal species, 

which are now extinct, or on the brink of 

extinction because of deforestation.  

A.3 Impact of over production of food on 

WATER POLLUTION 

Water is another natural resource that is being 

depleted rapidly. About 92 percent of 

freshwater resources is used for farming 

purposes with a third going for rearing 

livestock and manufacturing animal 

products. The presence of livestock or animal 

feedlots near a water body contribute to 

contamination of both surface and 

groundwater. Most slaughterhouses in India 

do not operate with any kind of effluent 

treatment. They release untreated wastes and 

offal into nearby water bodies. Growth 

promoters, antibiotics, vaccines and 

hormones from dairy and meat farm run-off 

are also emerging as water pollutants. A 

report by the public policy group Brighter 

Green warns that the deterioration of India’s 

waterways is primarily from animal waste 

and fodder farm runoff containing pesticides 

and fertilisers. This raises serious health 

concerns for people dependent on 

underground water. Apart from 

contamination, animal farming is notoriously 

water-hungry. Between irrigation of fodder 

fields, providing billions of farm animals 

with drinking water each year, and waste 

management, animal agriculture puts a huge 

strain on the world’s limited water resources.  

A.4 Impact of over production of food on 

FISHING INDUSTRY 

Overfished stocks globally have tripled in 

half a century and one-third of the world's 

assessed fisheries are currently pushed 

beyond their biological limits according to 

the Food and Agriculture Organization of the 

United Nations. Overfishing is closely tied to 

https://docs.google.com/document/d/1iCzjP1PEhHUwKV78jCc-NdYzEKNOWKHfZwIhbFVKTQM/edit#bookmark=id.d79ptk1i3z6b


bycatch—the capture of unwanted sea life 

while fishing for a different species. This 

translates to the needless loss of billions of 

fish, hundreds of thousands of sea turtles and 

cetaceans. 

A study in India, Vietnam and Gambia by 

Netherlands-based Changing Markets (CM) 

Foundation highlights the dangers posed by 

the present mode of industrial functioning. 

The study report, “Fishing For Catastrophe.” 

, shows how tonnes of fish, including juvenile 

and edible shoals, are caught, processed and 

exported to various countries leading to a 

collapse of fish stocks and marine ecology, 

precarious food security and severe 

environmental degradation, pollution and 

overexploitation.  

A.5 Impact of our diet on Climate Change 

The environmental footprint of the diet of 

Indians is still an understudied area, receiving 

little public and academic attention.  India’s 

enormous livestock population is maintained 

to ensure a steady supply of meat, dairy and 

eggs for domestic and international 

consumption. India is number one milk 

producer in the world with about 187.7 

million tons of milk in a year (2018-19).  18% 

of the country follow a vegetarian diet with 

high dairy content while a majority of the 

middle-classes with higher disposable 

incomes are moving toward more meat-

centric diets. While it remains true that the 

per-capita meat consumption in India is 

among the lowest in the world, yet millions 

of animals are processed for export. 

According to a report by the Environment 

and Climate Change Ministry submitted to 

the UN in December of 2018, livestock is 

responsible for more greenhouse gases 

annually than the transportation sector. 

 

B INDUSTRIAL POLLUTION 

AND CLIMATE CHANGE 

The Industrial Sector is undoubtedly one of 

the most pertinent contributors to the 

economic growth of the country, and also 

improves the Standard of Living in the 

country. The industrial sector is quite diverse 

and caters to diverse needs of the population 

from small chalk to manufacturing of glass to 

power generation plants, everything is 

dependent on some kind of industrial 

processes. However, it has been seen that the 

Industrial Sector has been contributing 

heavily to both air and water pollution in the 

country, which in turn propels Climate 

Change.  



 

It is estimated that the industrial production 

has increased by 50 times in the past century.4 

The Liberalization Policies of 1991, allowed 

foreign investment and private entities to 

enter the industrial production space, which 

predominantly led to the increase in 

production. As a result of increase in 

production, there has been an increase in 

Industrial pollution, which undoubtedly has 

had a detrimental impact on the environment. 

Simply put, industrial pollution refers to “the 

pollution caused by the industrial sector”.5 It 

is estimated that in between 1990-2010, there 

were few industries which contributed to 

almost 90% of the pollution caused.6 It is 

surprising however, that none of the 

environmental reforms in India focused on 

the increasing pollution and environmental 

impact, due to changing Industrial patterns.7  

                                                           
4 India Environment Portal, 

http://www.indiaenvironmentportal.org.in/content/55

89/polluting-

industries/#:~:text=About%2077%20per%20cent%2

0of,ones%20and%20are%20growing%20rapidly (last 

visited April 28, 2022). 

5 Mirror Now Digital, Environmental evil: Causes of 

industrial pollution and ways to control it, Times 

Now News (April 28, 2022, 12:49 AM), 

https://www.timesnownews.com/india/article/environ

mental-evil-causes-of-industrial-pollution-and-ways-

to-control-it/670919  

 

Moreover, there has been a gradual increase 

in the volume of number of Grossly Polluting 

Industries (hereinafter, “GPI”) in the country. 

GPI are referred to those industries “that 

discharge more than 1,00,000 liters of 

wastewater and/or hazardous chemicals into 

the rivers”.8 Few examples of GPI are pulp 

and paper mills, tanneries, thermal power 

plants, chemical units etc. Further, the 

maximum concentration of these is in 4 

states- Uttar Pradesh, Haryana, Andhra 

Pradesh and Gujarat. Data suggests that 11% 

of these industries have been flouting 

pollution control standards.9 The reason for 

such progression of Industrial Pollution can 

be attributed to Poor Governance, since in 

Jharkhand it has been noted that 87% of the 

GPIs are draining their untreated waste into 

the rivers.   

6 Maria Khan and Md. Tarique, Industrial Pollution 

in Indian Industries: A Post Reform Scenario, 2(2) 

JERET 182, 182 (2015).   

7 Id. 

8 Kiran Pandey, Grossly polluting industries more 

than doubled in 8 years: SOE in figures, Down to 

Earth (April 28, 2022, 12:58 AM), 

https://www.downtoearth.org.in/news/pollution/gross

ly-polluting-industries-more-than-doubled-in-8-
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It is noteworthy that in India the Industries 

are categorized as either red, orange, green or 

white, on the basis of their score on the 

Pollution Index (red being the most polluting 

industries and white being the least).10 The 

Pollution Index takes into consideration the 

emissions of air pollutants, effluents 

discharge leading to water pollution, 

generation of hazardous wastes and 

consumption of resources.11 The stated 

objective behind the categorization has been 

to ensure that industries are established with 

proper environmental clearances according 

to the type of industry that is being planned 

to set up. Furthermore, it is expected that the 

criteria will propel the industrial sector to 

“adopt cleaner technologies, ultimately 

resulting in generation of fewer pollutants”.12 

The Honorable Supreme Court in Karnataka 

Industrial Areas Development Board v. C. 

                                                           
10 Ministry of Environment, Forest and Climate 

Change, Environment Ministry releases new 

categorisation of industries, Press Information 

Bureau (April 28, 2022, 1:00 AM), 

https://pib.gov.in/newsite/printrelease.aspx?relid=137

373  

11 Id. 

12 Id. 

13 Karnataka Industrial Areas Development Board v. 

C. Kenchappa, (2006) 6 SCC 371 

Kenchappa in 2006 itself had made it 

“mandatory” for the industries to obtain 

clearance certificates from the State Pollution 

Control Board and the Department of 

Ecology and Environment, before setting up 

their project.13 The Pollution Control Board 

also needs to assess the impact of 

development on the environment, and to 

ensure that ecology is not impaired. 

However, under the new categorization 

scheme, the White Industries need not obtain 

environmental clearances before setting up 

their industry.14 

 

The issue related to industrial pollution is that 

industries like Iron and Steel, Oil Refineries, 

Fertilizer, Sugar and Cement, which cause 

maximum load of pollution are also 

contributing heavily in economic growth, and 

in generating employment.15 Thus, a rational 

solution to the menace will have to take into 

14 Mayank Aggarwal, 36 ‘white’ industries exempt 

from environmental clearance: Prakash Javadekar, 

Live Mint (April 28, 2022, 1:05 AM), 

https://www.livemint.com/Politics/rzJN6xmwawcuUj

1CMumIOO/36-white-industries-exempt-from-

green-clearance-Prakash-J.html  

15 Rita Pandey and Somsankar Pandey, Estimating 

Industrial Pollution in India: Implications for an 

effluent charge, National Institute of Public Finance 

and Policy (October, 2000), 

https://www.nipfp.org.in/media/medialibrary/2014/11

/Estimating_Industrial_Pollution_in_India_Implicatio

ns_for_an_Effluent_Charge.pdf  
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consideration all aspects of development, as 

well as environmental protection. It is 

important to note that in Karnataka 

Industrial Areas Development Board v. C. 

Kenchappa while noting the importance of 

sustainable growth the court had held that 

“Sustainable use of natural resources should 

essentially be based on maintaining a 

balance between development and the 

ecosystem. Coordinated efforts of all 

concerned would be required to solve the 

problem of ecological crisis and pollution. 

Unless we adopt an approach of sustainable 

use, the problem of environmental 

degradation cannot be solved.”16 The 

challenge in front of India is also that of 

unplanned distribution of industries, coupled 

with release of harmful greenhouse gasses 

like nitrogen oxide, road dust, sulfur dioxide, 

carbon monoxide etc. have depleted the air 

quality.17 It is proven that Industrial 

Emissions are one of the largest contributors 

to the PM 2.5. The increasing emission of 

Greenhouse gasses in the environment has 

led to trapping of heat in the earth’s 

atmosphere, leading to increase in 

temperature of earth and oceans. Other 
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C. Kenchappa, (2006) 6 SCC 371 

17 Rajeev Kaur and Puneeta Pandey, Air Pollution, 

Climate Change, and Human Health in India Cities: 

several challenges posed by the incessant 

release of toxic effluents into the 

environment are, but not limited to, depletion 

of Ozone layer which is a result of chemicals 

and toxic gasses into the air by industries; 

release of sulfur dioxide and nitrogen oxide 

by the industries, especially thermal and coal 

industries are the primary reasons for ‘acid 

rain’, which has detrimental effect on 

vegetation, monuments, human skin etc.; 

increase in volume of greenhouse gasses, 

leading to global warming and melting of 

icecaps etc.18 Moreover, effects on human 

health by such releases are palpable, since 

particulate matter can lead to several diseases 

of cardiovascular nature, pulmonary 

diseases, depressive episodes etc. Thus, 

impacting the general productivity of 

individuals, which in turn tends to affect the 

economy itself. 

 

In Subhash Kumar v. State of Bihar, the 

Supreme Court had also upheld under Article 

21 the fundamental right of people to 

A Brief Review, frontiers (April 28, 2022, 1:12 AM), 

https://www.frontiersin.org/articles/10.3389/frsc.202

1.705131/full  

18 Id. 

https://www.frontiersin.org/articles/10.3389/frsc.2021.705131/full
https://www.frontiersin.org/articles/10.3389/frsc.2021.705131/full


pollution free water and air.19 Moreover, in 

India the Government has an additional 

responsibility under the “Public Trust 

Doctrine”.20 The public trust doctrine 

expounds that “certain resources like air, 

sea, water and the forests have such a great 

importance to the people as a whole that it 

would be wholly unjustified to make them a 

subject of private ownership. The said 

resources being a gift of nature should be 

made freely available to everyone 

irrespective of their status in life. The 

doctrine enjoins upon the Government and its 

instrumentalities to protect the resources for 

the enjoyment of the general public.”21 Thus, 

the Apex Court reiterating words of the 

Supreme Court of California held that under 

the Public Trust Doctrine, the Government 

has the responsibility to protect common 

resources like streams, lakes, marshlands 

etc.22 Furthermore, in Vellore Citizens' 

Welfare Forum v. Union of India, the court 

upheld the polluter pays principle as part of 

law of the land.23 Polluter Pays principle 

purports that, “the financial costs of 
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598 

20 GOVIND SINGH, HUMAN RIGHTS, GENDER 

AND ENVIRONMENT, INSTITUTE OF 

LIFELONG LEARNING, UNIVERSITY OF DELHI 

(2015).  

21 Supra note 10. 

preventing or remedying damage caused by 

pollution should lie with the undertakings 

which cause the pollution, or produce the 

goods which cause the pollution. Under the 

principle it is not the role of the Government 

to meet the costs involved in either prevention 

of such damage, or in carrying out remedial 

action, because the effect of this would be to 

shift the financial burden of the pollution 

incident to the taxpayer.”24  

 

Under Section 22 of The Air (Prevention and 

Control of Pollution) Act, 1981 and Section 

24 of The Water (Prevention and Control of 

Pollution) Act, 1974, the Industries are 

prohibited from discharging emissions and 

effluents, in excess of the limits set by the 

State Pollution Control Board. If the industry 

fails to follow such prescribed limits, they 

can be reprimanded under the same 

respective acts.  

 

22 Id. 

23 Vellore Citizens' Welfare Forum v. Union of India, 

(1996) 5 SCC 647 

24 Indian Council For Enviro-Legal Action v. Union 

of India, (1996) 3 SCC 212 

 



Therefore, there is a statutory and moral duty 

upon the Industries to function within the 

contours of the limits prescribed by the State 

Board. However, it is the substandard 

implementation of the act, which leads to 

flouting of norms by the industries. Thus, 

there is an urgent need to address the problem 

of Industrial Pollution and bring about 

necessary reforms.   

 

C AUTOMOTIVE INDUSTRY 

C.1 TRADITIONAL AUTOMOBILE 

VEHICLES 

In general, the automotive sector contributes 

to global greenhouse gases (GHGs) in two 

ways. The first is the contribution of road 

transport – passengers and goods – to 

economic activity, which is the end-use of the 

car industry's products. According to the 

UN's IPCC, the transportation sector 

contributes for approximately 23% of overall 

energy-related CO2 emissions. According to 

the IPCC, there is also a risk that 

transportation emissions would rise faster 

than emissions from other end-use sectors as 

per capita transportation demand rises. 

The IEA estimates that road vehicles – cars, 

lorries, buses, and two- and three-wheelers – 

account for approximately three-quarters of 

transport CO2 emissions. However, it also 

claims that the Covid-19 pandemic caused a 

significant drop in road transport in regions 

with lockdowns – plummeting by 50 percent 

to 75 percent in the first half of 2020, with 

global average road transport activity 

reducing to half of what it was in 2019 by the 

end of March 2020. However, as the 

pandemic subsides and economic activity 

increases, so will transportation-related 

emissions. 

C.2 Global Warming and its Impact on 

Automobile Industry 

The release of man-made gases into the 

environment (methane, CO2, nitrous oxide, 

and so on) is one source of global warming of 

the earth's atmosphere. The transportation 

industry accounts for around 14% of total 

global CO2 emissions. To manage the 

emissions of the automotive sector, strict 

emissions objectives were imposed in all 

major countries (the United States, Europe, 

China, and Japan) to limit the CO2 

contribution of vehicle traffic. These are 

drawn from the global climate conference's 

goal of limiting the earth's maximum 

temperature increase to 2 degrees Celsius 

until 2100. To meet these strict standards, the 

car industry will need to make significant 



changes to its drivetrain. It will transition 

from internal combustion engines to 

electricity ones. It will transition from 

internal combustion engines to electricity 

ones. The most likely technical 

implementation of these engines will be 

propulsion systems powered by batteries and 

fuel cells. To achieve that transformation, 

significant work is necessary in four key 

areas: expanding electrical charging 

infrastructure, cutting battery costs, boosting 

battery-electric vehicle ranges, and inventing 

new eco-friendly hydrogen production 

methods. 

C.3 ELECTRIC VEHICLES THE WAY 

FORWARD? 

According to Global Data, battery electric 

vehicles accounted for 3.2 percent of total 

new light vehicle production in 2020, up 

from 2.4 percent in 2019 and a significant 

increase from 0.5 percent in 2015. By 2025, 

worldwide electric vehicle production is 

expected to quadruple to more than 10.6 

million vehicles, accounting for 10.7 percent 

of total volume. Global electric vehicle 

production is expected to reach 23.6 million 

units by 2030, accounting for 22.1 percent of 

the entire light vehicle market. According to 

Global Data, global electric vehicle 

production will reach 34.1 million units by 

2035, accounting for 31.1 percent of total 

light vehicle production. 

C.4 ARE EVs REALLY THAT GOOD? 

An electric automobile is better than a Gas-

powered car or automobile as a combustion 

engine requires to burn fossil fuel to function, 

and burning that fuel further leads to carbon 

emission, whereas an EV just need 

electricity, which further means that vehicle 

would give a less of a damage to the planet. 

Definitely, the EV’s produce less emissions 

when they’re driven, but the process of 

making an EV (use of energy and resource) 

produces emission too.  

C.5 HOW DOES EV PRODUCTION 

AFFECT THE CLIMATE CHANGE 

Batteries are the hinge point for the success 

of EV’s. The production cost of batteries is 

dramatically decreasing, the advancements in 

technologies have dropped the cost which in 

turn have reduced the overall costs of the 

vehicles.  But, the manufacturing of these 

batteries is still difficult and requires a lot of 

resources. Between the process of collecting 

the materials and then manufacturing it, an 

EV manages to attain a significant amount of 

carbon emission before even anyone presses 

the accelerator. "While at the production 

floor and before it hits the road, an electric 



vehicle has likely generated more greenhouse 

gas emissions than a comparable gas-

powered vehicle," (Loannis Bellos, an 

associate professor at the George Mason 

University School of Business and an expert 

in sustainable operations). A big chunk of the 

emission is attained from the manufacturing 

of the batteries. These also can be reduced, if 

there are improvements made in the battery 

and mining technologies. An EV would 

generate approx. 65% more emissions than 

the traditional fossil fuel power car during the 

manufacturing process. (Acc. to research by 

university of Toronto). 

C.6 IMPACT OF EV INDUSTRY ON 

HUMAN RIGHTS 

Just like other batteries, the batteries 

(lithium-ion) that powers almost all the EV’s, 

rely on raw materials such as cobalt, lithium 

are rare elements that are directly related to 

environmental and human right concerns. 

Especially cobalt is more problematic. 

Mining cobalt produces dangerous by 

products that can drain into the environment. 

The extraction of the metals from their ores 

requires a process known as smelting. This 

process highly prone to emission of sulphur 

oxide and other harmful air pollutions. 

70 percent of world’s cobalt mines in 

Democratic republic of Congo, where in the 

mines the workers(including children and 

women) dig out the metal from the earth with 

the help of only hand tools, which puts the 

health and safety of the workers at a greater 

risk. 

Lithium is attained from salt flats in Bolivia, 

Chile or is mined in Australia, such 

operations require large amount of 

groundwater to pump them out. 

Manufacturing of EV’s requires 50 percent 

more water than traditional combustion 

engines. 

C.7 PRESENT SCENARIO WITH 

EXAMPLE- OLA 

Also, one of the problems faced in today’s 

time with EV’s is that, there are incidents 

where the vehicles are catching fire. In one of 

the incidents in Tamil Nadu a father and 

daughter died due to their EV catching up fire 

in their house and suffocating them. The 

catching up of fire in these vehicles is 

common due to the presence of the Lithium-

ion batteries. 

C.8 SO WHY DO THESE BATTERIES 

CATCH FIRE? 



There shall be multiple reasons of these 

batteries catching fire. Firstly, it could be the 

manufacturing defect in the batteries. 

Secondly, it could be due to multiple factors 

likes, stress, vibrations or an electrical short 

circuit 

Lithium ion and lithium metal batteries, go 

through a thermal runway during a failure 

which further results in the increase of battery 

temperature and pressure with the release of 

a flammable gas. 

D FASHION AND LEATHER 

INDUSTRY 

D.1 FASHION INDUSTRY  

The fashion industry can be defined as the 

design manufacturing distribution, 

marketing, retailing, advertising, and 

promotion of all types of apparel from the 

most expensive haute couture and designer 

fashions to ordinary everyday clothing.25 The 

fashion industry because of its size and global 

scope is one of the biggest emitters of 

greenhouse gases and in particular CO2 on 

the planet and the environmental damage is 

increasing as the industry grows. There is a 

common acknowledgment that every stage in 
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climate change and the fashion industry 

the production and consumption of garments- 

production, distribution, and disposal - 

creates increasing pollution and emission 

problems for the fashion world. The industry 

is energy-intensive, it is global requiring 

products to be transported around the world 

via trucks, ships, and planes all of which are 

major contributors to carbon dioxide 

emissions. All of this together amounts to 

approximately 10 % of total carbon 

emissions.26  

The repercussions of the industry range from 

sourcing and use of scarce water resources in 

the production of cotton, to farming 

processes in the production of leather, from 

the use of industrial dyes and synthetic textile 

fibres to the need for ships, planes, and lorries 

to transport final product globally. Untreated 

hazardous effluent from textile mills is 

thrown directly into rivers in most countries 

where clothes are made. Toxic chemicals 

such as lead, mercury, and arsenic, among 

others, can be found in wastewater. These are 

exceedingly hazardous to aquatic life as well 

as the health of the millions of humans who 

live along the river's banks. Another 

important source of water contamination is 

fertilizer use in cotton farming, which 

26 Connell, K. and LeHew, M., 2020. Fashion: An 

Unrecognized Contributor to Climate Change. 



pollutes runoff and evaporation waters 

significantly. About 700.000 individual 

microfibers are released into the water every 

time we wash an item of synthetic clothing 

(polyester, nylon, etc.) and end up in our 

oceans. Microfibers are ingested by small 

aquatic species, according to scientists. These 

are subsequently consumed by small fish, 

which are ultimately consumed by larger fish, 

resulting in the introduction of plastic into 

our food chain.  According to the study, one 

person "may release about 300 million 

polyester microfibers to the environment 

each year by washing their clothes, and over 

900 million to the air by simply wearing the 

items.”. Textile waste is becoming 

increasingly prevalent. Only 15% is recycled 

or given, with the remainder going to the 

dump or being burnt. Synthetic fibres, such 

as polyester, are made of plastic and are thus 

non-biodegradable, taking up to 200 years to 

degrade. Seventy-two percent of our clothes 

are made of synthetic fibres. Also, according 

to James Conca from FORBES: “Cheap 

synthetic fibres also emit gases like N2O, 

which is 300 times more damaging than 

CO2." Chemicals are employed in every step 

of the textile manufacturing process, 

including the creation of fibres, bleaching, 

and dyeing of garments, and so on... Our 

garments, especially those labelled as "100% 

natural," nonetheless contain a lot of 

chemicals when they arrive in stores. 

According to a Greenpeace study for the 

Detox Campaign, 11 chemicals often used in 

clothing contain pollutants, carcinogens, and 

hormone disruptors that should be outlawed 

but aren't. Hazardous substances were 

detected in 63 percent of the articles 

examined from 20 different textile 

companies, according to a recent study 

(including fashion giants). 

 

 

 

D.2 LEATHER INDUSTRY 

As the world's population grew, so did the 

need for leather and its products, resulting in 

the formation of massive commercial 

tanneries. The leather tanning business 

contributes significantly to a country's 

economy in terms of employment and export 

revenues, yet the tanning process' pollution 

causes serious environmental damage. From 

the beginning to the conclusion of the 

product's life cycle, a variety of chemicals 

and materials are used, which has an 

influence on human health and the 

environment. The tannery effluent has a high 



concentration of dissolved and suspended 

organic and inorganic particles, requiring a 

lot of oxygen27. Leather manufacturing 

operations are linked to an unpleasant odour 

produced by waste material, as well as the 

presence of sulphide, ammonia, and other 

volatile chemicals. Animal skin trims, animal 

hairs, flesh wastes, buffing dust, and keratin 

wastes are all examples of solid waste created 

in the leather business. Protein is the major 

component of all of these wastes. If this 

protein is not correctly exploited, it will cause 

serious pollution concerns in the 

environment. Because various poisons, 

chemicals, and fossil fuels are created and 

spilled into the environment throughout the 

first and end phases in the shoe life cycle, 

shoe production and shoes in general 

represent several hazards to our planet's well-

being. 

D.3 IMPACT OF CLIMATE CHANGE 

ON INDUSTRIES 

Infrastructure and buildings are particularly 

vulnerable to the effects of climate change, 

given their long lifespans and high starting 

costs, as well as their critical role in the 

operation of our society and economy. 
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Because of their design (poor storm 

resistance) or location, buildings and 

infrastructure might be vulnerable to climate 

change (e.g. in flood-prone areas, landslides, 

avalanches). Any changing climatic state or 

significant weather occurrence might damage 

or render them unsuitable for usage. Severe 

precipitation and flooding, incidences of 

extreme cold or high temperatures, huge 

snowfalls, and strong winds are all examples 

of climate change. Climate change will have 

different effects on buildings and 

infrastructure depending on where you live. 

Some positive effects might be predicted in 

some regions, such as improved traffic 

conditions due to lower snowfall. 

 

D.4 INITIATIVES FOR COMBATTING 

CLIMATE CHANGE 

Key developments:  

1. There are no environmental 

regulations that specifically apply to 

the textile industry. When 

establishing or operating an industrial 

unit, the textile sector must follow 

certain rules. The Ministry of 



Environment and Forests (MoEF) and 

the Central Pollution Control Board 

(CPCB) are the central regulatory 

bodies, while the State Pollution 

Control Board (SPCB) is the state 

regulatory authority and the SPCBs 

are responsible for enforcing the law. 

The government of India, through the 

Ministry of Textiles (MoT) and 

MoEF, has devised two approaches to 

address the climatic concerns posed 

by the textile industry: regulatory and 

developmental. The use of 112 dyes 

capable of releasing designated 

hazardous amines is restricted under 

the regulatory procedures and regular 

examination of Eco standards and 

logos for eco-friendly textiles. Under 

the development effort, MoT 

organized educational seminars, 

workshops, and camps on eco-

friendly concepts among industrial 

consumers, secondly, research 

assistance is given by Textile 

Research Associations and the 

Textile Committee to textile units for 

securing ISO 9000 quality system 

certification and ISO 14000 
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environment management system 

certification, and finally, as part of its 

support for the textile industry's 

testing of environmentally friendly 

fabrics, MoT has echo testing 

laboratory under the textile 

committee, a nodal organization and 

statutory body under MoT.28 

2. The petition was filed against 

pollution caused by the discharge of 

untreated effluent by tanneries in the 

matter of Vellore Citizens, Welfare 

Forum v. Union of India.29 It was 

alleged that the tanneries in issue had 

created environmental deterioration 

in the region. There was evidence that 

tanneries and other sectors had been 

urged to manage pollution for 10 

years but had failed. The court 

ordered the central government to 

establish an authority and provide it 

all the powers it needs to handle the 

problem. • The authority's job was to 

put the precautionary principle and 

the "polluter pays" premise into 

practise. It would also identify the 

families who had been harmed by 



pollution and provide compensation 

as well as the sum that polluters must 

pay to remedy the environmental 

damage." 

3. On an international level, fashion 

stakeholders worked in 2018 under 

the guidelines of the United Nations 

Framework Convention on Climate 

Change to develop strategies for the 

larger textile, garment, and fashion 

industry to move toward a 

comprehensive commitment to 

climate change. They produced the 

Fashion Industry Charter for 

Climate Action, which outlines a 

goal of zero emissions by 2050.  

4. The Ellen Macarthur Foundation 

proposed a circular economy model 

that focuses on circular supplies 

(renewable energy, bio-based or fully 

recyclable materials), resource 

recovery, and product life extension 

through strategies like repairing and 

reselling, sharing platforms to 

increase utilization rates, and 

products and services. Circular 

economies are regenerative systems 

that aim to reduce resource and 
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energy inputs while also reducing 

waste and emissions outputs. At the 

Copenhagen Fashion Summit, the 

non-profit Global Fashion Agenda 

invited major fashion companies and 

other stakeholders to join the 2020 

Circular Fashion System 

Commitment to show their 

commitment to a circular fashion 

system. 30 

E INDIAN LEGISLATURE AND 

JUDICIAL STATUS 

E.1 THE CONSTITUTION OF INDIA 

AND SCOPE FOR THE PROTECTION 

OF ENVIRONMENT 

The Article 21, of Part III i.e. “Protection of 

Life and Personal Liberty” of the 

Constitution also puts the need for a cleaner, 

safer and healthier environment free from 

pollutions and harsh effects of climate 

change under the ambit of ‘Fundamental 

Right’ of citizens, as ‘Right to life” 

encompasses not just the ‘being alive’ factor 

of it, but also the ‘life with dignity’, life with 

proper standard of living and of course, a life 

with proper healthy climate, worthy of living, 

which has also been reiterated by judgments 



of various High Courts and the Supreme 

Court of India. 

 

The Article 48 A – ‘.Protection and 

improvement of environment and 

safeguarding of forests and wild life The 

State shall endeavour to protect and improve 

the environment and to safeguard the forests 

and wild life of the country” Thus with this 

very provision in the Directive Principles of 

State Policy, the onus of protecting and 

preserving the environment, falls on the 

State, itself. Read alongside Article 47, where 

the State is directed to “raise the levels of 

nutrition and the levels of standard of living 

and improve upon public health”, it can be 

pointed out that The Constitution of India 

aimed for the better quality of living for its 

citizens back in 1949. 

 

In Part IV/A, Article 51, A, i.e. Fundamental 

Duties (7) - “to protect and improve the 

natural environment including forests, lakes, 

rivers, wildlife and to have compassion for 

living creatures;”- The Constitution of India 

clearly makes the citizens responsible for 

their environment and climate at large, thus 

acting as a reminder to us, that protection of 

environment is a national duty, not just for 

the access to cleaner better air, water, land but 

also leave behind a more greener planet for 

our next generations. 

 

E.2 INTERNATIONAL CONVENTIONS 

AND INDIA’S LAWS ON 

ENVIRONMENT 

India as a signatory to the Stockholm 

Conference and Declaration, 1972, has also 

ratified certain protection of environment 

laws under the bindings of Article 51c that 

mentions,“ that state shall foster respect for 

international law and the obligations of the 

treaties. ”Apart from this, with the powers 

given in Article 253 read alongside Article 13 

and 14, Parliament of India can make laws, 

taking into consideration the decisions of the 

International Conferences on protection of 

the environment, thus the Air (Prevention and 

Control of Pollution) Act 1981, and 

Environment Protection Act, 1986, came into 

existence.  

India also ratified the Basel Convention in 

1992, under which, The Indian Hazardous 

Wastes Management Rules Act 1989, was 

brought in related to the notification of 

import and export of hazardous waste, illegal 

traffic, and liability. 



India has abided to the Montreal Protocol, 

also accepting the London Amendment of 

September, 1992. Following the guidelines of 

this, The Ministry of Environment and 

Forest, also set up a ‘Ozone Cell’ and steering 

committee, which was aimed to implement 

the provisions of the Montreal Protocol 

through the India Country Program, for 

completely halting production of ‘Ozone 

Depleting Substances’ by 2010. The 

Government of India had also taken certain 

policy decisions to meet its goals, as per the 

Montreal Protocol, which are: 

Goods which are made without ‘Ozone 

Depleting Substances (ODS)’ would be 

funded by the Multilateral Fund and will be 

exempted for tax duties. Investments to non-

ODS technologies would also enjoy these 

benefits. 

The Government of India had also prohibited 

commercial banks from extending 

investment loans or renewing loans to 

businesses using ODS technologies. 

As of recent years, India has also 

accepted the agenda Sustainable 

Development Goals (SDGs) of 2030 

by the United Nations, which in its 

“Transforming our World- The 2030 

Agenda for Sustainable 

Development” mentioned the 

following:  

“Goal 13. Take urgent action to 

combat climate change and its 

impacts 

Goal 14. Conserve and sustainably 

use the oceans, seas and marine 

resources for sustainable 

development 

Goal 15. Protect, restore and promote 

sustainable use of terrestrial 

ecosystems, sustainably manage 

forests, combat desertification, and 

halt and reverse land degradation and 

halt biodiversity loss”. Thus, India 

being a signatory also has the agenda 

of combating Climate Change with its 

policies and targeted actions, in order 

to meet its promises to SDGs. 

At the same time, India has also pledged in 

the United Nation Climate Change 

Conference, 2021 (COP26) at the Glasgow 

Summit to achieve net zero emissions by 

2070, as PM Narendra Modi, made the 

pledge as one of the five commitments from 

India. The other four commitments made by 

India at the world forum were, 



 The increase in non-fossil capacity to 

500 GW by 2030 of India 

 50% of India’s energy needs will be 

met by renewable sources 

 One-billion tones of total projected 

emissions will be reduced between 

2021-2030 

 Carbon intensity will be reduced to 

less than 45% 

 

 

 

 

Therefore, it can right said that India 

did take the policy measures to 

combat the human dimensions of 

Climate Change, strutting its way of 

compliance to the SDGs, of 2030, but 

in terms of implementation and 

carrying out the necessary action in 

reality, India has a long and tough 

road ahead. 

 

  

  

E.3 LAWS ENACTED BY THE 

PARLIAMENT OF INDIA FOR THE 

PROTECTION OF THE 

ENVIRONMENT 

Water (Prevention and Control of 

Pollution) Act, 1974 

With this Act, the discharge of waste 

materials, ‘pollutants’ into various water 

bodies are prohibited beyond an agreed upon 

standard, thus making provisions for 

penalties on the ones who do not conform. 

With the 1988 Amendment, this act was also 

made to be taken into account alongside 

Environment Protection Act, 1986. The 

Central Pollution Control Board (CPCB) and 

the State Pollution Control Boards SPCBs) 

were also formed under this act to make 

provision and set standards for the 

controlling and preventing Water Pollution. 



 Water (Prevention and Control of 

Pollution) CESS Act, 1977 

This Act, simply put, allowed the levying and 

collection of tax (cess) on the Industries per 

se as well as local bodies for their 

consumption of water. The Water 

(Prevention and Control of Pollution) Rules 

of 1978 was formed under this act, which 

mentions various standards and parameters to 

be followed while installing meters to gauge 

the usage of water by the Industries and local 

bodies. Thus, this act was aimed at 

supplementing the resources of CPCB and 

SPCBs in order to control and prevent the 

extent of water pollution. 

Air (Prevention and Control of Pollution) 

Act, 1981 

This Act was meant to control and provide 

measures to curb the growing air pollution, 

by prohibition on the burning of fuels that are 

harmful for the environment and also putting 

restriction on appliances that add to air 

pollution. With this act, it made compulsory 

requirements of permission documents from 

the SPCBs for setting up of any Industrial 

Plant in areas ‘pollution control’, thus giving 

the boards powers to inspect and test the air 

in such areas and also keep a close eye on the 

manufacturing stats of the Industries if any, 

at the controlled areas.  

The CPCB in April 1994, also added the 

specifications of major pollutants under 

National Ambient Air Quality Standards 

(NAAQS), as levels of air quality necessary 

to proper margins of safety, thus to protect 

public health, vegetation, wildlife and 

property. It also specified standards for 

industrial, residential, rural and other 

sensitive areas. Standards specific to 

Industries related to iron and steel, cement, 

fertilizers, oil refineries and aluminum had 

also been set under the NAAQSin accordance 

to the air quality levels in many developing 

and developed countries. This act also gave 

powers to CPCB and SPCBS, in its 1987 

Amendment to act required and immediate 

steps to tackle emergencies related to ‘Air 

Pollution’ and also to impose expenses on the 

non-conformers. The CPCB and SPCBS can 

also cancel their permissions to industrial 

plants if they do not conform and abide by the 

guidelines highlighted under the Acts. 

This act also allows the CPCBS and SPCBS 

to hire and seek assistance from experts and 

environment scientists in formulating proper 

course of actions in dealing with the crisis of 

air pollution, as per the Rules of 1982. 



 

Environment (Protection) Act, 1986 (EPA) 

The EPA, 1986 has a huge ambit under its 

implementing powers, thus can be read 

alongside Water (Prevention and Control of 

Pollution), 1974. This act gives the Central 

Government the power to take immediate and 

needed steps to protect, improve, preserve the 

air, water, wildlife, ecosystems and 

everything that falls in the onus of ‘protection 

of public health and welfare’, thus allowing it 

to put restrictions and limitations on 

Industries and their actions. 

The Government of India has issued various 

notifications under the purview of EPA, 

1986, for protecting the ecological balance of 

certain environmental niches from the 

harmful effects of human activities. 

The following are few of the notifications and 

actions taken by the Government of India, in 

accordance to EPA, 1986 as mentioned by 

the ‘Ministry of Environment and Forest’: 

1. “Doon Valley Notification (1989), 

which prohibits the setting up of an 

industry in which the daily 

consumption of coal/fuel is more than 

24 MT (million tonnes) per day in the 

Doon Valley. 

2. Coastal Regulation Zone 

Notification (1991), which regulates 

activities along coastal stretches. As 

per this notification, dumping ash or 

any other waste in the CRZ is 

prohibited. The thermal power plants 

(only foreshore facilities for transport 

of raw materials, facilities for intake 

of cooling water and outfall for 

discharge of treated waste 

water/cooling water) require 

clearance from the MoEF. 

3. Dhanu Taluka Notification (1991), 

under which the district of Dhanu 

Taluka has been declared an 

ecologically fragile region and setting 

up power plants in its vicinity is 

prohibited. 

4. Revdanda Creek Notification (1989), 

which prohibits setting up industries 

in the belt around the Revdanda 

Creek as per the rules laid down in the 

notification. 

5. The Environmental Impact 

Assessment of Development Projects 

Notification, (1994 and as amended 

in 1997). As per this notification: 



6. All projects listed under Schedule I 

require environmental clearance from 

the MoEF. 

7. Projects under the dehiscence 

category of the New Industrial Policy 

also require clearance from the 

MoEF. 

8. All developmental projects whether 

or not under the Schedule I, if located 

in fragile regions must obtain MoEF 

clearance. 

9. Industrial projects with investments 

above Rs 500 million must obtain 

MoEF clearance and are further 

required to obtain a LOI (Letter Of 

Intent) from the Ministry of Industry, 

and an NOC (No Objection 

Certificate) from the SPCB and the 

State Forest Department if the 

location involves forestland. Once the 

NOC is obtained, the LOI is 

converted into an industrial license by 

the state authority. 

10. The notification also stipulated 

procedural requirements for the 

establishment and operation of new 

power plants. As per this notification, 

two-stage clearance for site-specific 

projects such as pithead thermal 

power plants and valley projects is 

required. Site clearance is given in the 

first stage and final environmental 

clearance in the second. A public 

hearing has been made mandatory for 

projects covered by this notification. 

This is an important step in providing 

transparency and a greater role to 

local communities. 

11. Ash Content Notification (1997), 

required the use of beneficiated coal 

with ash content not exceeding 34% 

with effect from June 2001, (the date 

later was extended to June 2002). 

This applies to all thermal plants 

located beyond one thousand 

kilometres from the pithead and any 

thermal plant located in an urban area 

or, sensitive area irrespective of the 

distance from the pithead except any 

pithead power plant. 

12. Taj Trapezium Notification (1998), 

provided that no power plant could be 

set up within the geographical limit of 

the Taj Trapezium assigned by the 

Taj Trapezium Zone Pollution 

(Prevention and Control) Authority.” 

Hazardous Wastes (Management and 

Handling) Rules, 1989  



With this Act, a proper guide on 

management, manufacturing, storing and 

importing of hazardous waste was 

incorporated and corroborated by the law. 

Hazardous Wastes (Management and 

Handling) Amendment Rules, 2000 was 

added with the aim to provide “guidelines for 

the import and export of hazardous waste in 

the country.” 

Biomedical Waste (Management and 

Handling) Rules, 1998  

This Rules of 1998 allowed for the 

implementation of “proper disposal, 

segregation, transport etc. of infectious 

wastes.” 

Municipal Wastes (Management and 

Handling) Rules, 2000  

It made scopes for “municipalities to dispose 

municipal solid waste in a scientific manner.” 

 

E.4 THE CASES, COURTS AND 

ENVIRONMENT 

The purview Article 21 has been evidently 

discussed in the case of Rural Litigation and 

Entitlement Kendra, Dehradun v. State of 

Uttar Pradesh 1985, where the petitioner 

along with the other citizens wrote to the 

Supreme Court expressing their views 

against the progressive mining which 

denuded the Mussoorie hills of trees and 

forests and soil erosion. 

The registry was ordered by the Hon'ble 

Supreme Court to consider this letter as a writ 

filed under article 32 of the Constitution. 

An expert committee was appointed in this 

behalf by the Supreme Court to advise the 

Hon'ble court with some technical issue. On 

the basis of the report provided by the expert 

committee, the court provided the limestone 

quarries to be closed because it was 

infringing the right to life and personal 

liberty. Quarrying operations lead to 

ecological degradation and air and water 

pollution, which affected the lives of the 

people to a great extent. 

 

 

In L.K Koolwal v. State of Rajasthan and Ors 

1987, Rajasthan High Court held that 

maintaining the quality of the environment, 

sanitation and health is covered under the 

purview of Article 21 of the Constitution. 

Because non-compliance to do so can 

adversely affect the lives of many citizens 

and slow poisoning along with reducing the 

life of a citizen. 



 

 

In Charan Lal Sahu v. Union of India, it was 

held that the duty of the state is to take 

adequate and effective steps for the 

enforcement and protection of Constitutional 

rights guaranteed under Article 21, 48-A and 

51-A. 

 

 

In M.C MEHTA V. UNION OF INDIA, 

due to stone crushing activities in and around 

Delhi was causing a huge problem of 

pollution in the environment. The court was 

conscious of the inevitable consequences and 

the ecological problems caused due to the 

industrial activities in the country. In the 

name of environmental development, it 

cannot be permitted to degrade the quality of 

the ecology and increase different forms of 

pollution to the extent that it becomes a health 

hazard to the lives of all the citizens. It was 

further held that citizens have a right to fresh 

air and have a pollution-free environment in 

which they live. 

Further, the scope of article 21 was 

broadened by the judiciary to include under 

its purview the right to livelihood as well. It 

includes the right of citizens to earn their 

livelihood along with the right to life. The 

wider interpretation of this article has proved 

to be beneficial in keeping a strict check on 

the conduct and actions of the government in 

the context of measures taken by the 

authorities to protect the environment. 

 

In the famous Taj Mahal Case, ample 

number of industries near Taj Trapezium 

Zone were using coke and coal as an 

industrial fuel. These industries were ordered 

to be relocated to an alternative site as 

provided under Agra Master Plan. The rights 

and duties of the workmen in the industries 

were also specified by the court following the 

principle of sustainable development. 

Freedom of Speech and Expression and 

Environment (Article 19(1) (a)):  

 The case of Rural Litigation and Entitlement 

Kendra, Dehradun v. State of Uttar Pradesh 

1985, where they have expressed the 

violation of their right to have a clean and 

safe environment and a right to livelihood.  

 

Freedom of Trade and Commerce and 

Environment Protection (Article 19(1) (g)):  

In M.C Mehta v. Union of India, AIR 1988 

SC 1037 certain tanneries were discharging 

effluents in the holy river Ganga which was 

causing water pollution. Further, no primary 



treatment plant was being set up despite the 

constant reminders. It was held by the court 

to stop the tanneries from working because 

the effluents drained were ten times more 

noxious as compared to the ordinary sewage 

water which flows into the river. The court 

ordered while directing tanneries to be 

stopped from working which have failed to 

take necessary steps as required for the 

primary treatment of effluents from the 

industries. The court while passing this order 

contended that, though the court is conscious 

about the unemployment that might usher 

due to the closure of the tanneries but health, 

life and ecology holds greater importance in 

the eyes of law. 

 

In M.C Mehta v. Union of India, 1994, it was 

directed by the Supreme Court that the 

industries that did not comply or adhere to, 

with the prior direction of the Hon'ble court 

regarding the installation of air pollution 

controlling system should be closed. In this 

case, the Supreme Court laid down its greater 

emphasis on Article 19(6) of the 

Constitution. 

 

In S. Jagannath v. Union of India, 1997, sea 

beaches and sea coasts were considered to be 

the gifts of nature, by the Hon'ble Supreme 

Court and any such activity which pollutes 

these natural resources or the gift of nature 

cannot be permitted to function. In this case, 

a shrimp farming culture industry by modern 

method causing degradation to the 

ecosystem, discharge of polluting effluents, 

is polluting the potable ground-water and 

depletion of the plantation. All of these 

activities were held to be violate of 

constitutional provisions and other 

legislation dealing with environmental 

matters, by the court. The court further held 

that before the installation of any such 

industry in a fragile coastal area it is essential 

for them to necessarily pass the strict 

environmental test. In other words, 

reasonable restrictions can be laid in 

accordance with Article 19(6) of the 

Constitution. 

In Sher Singh v. Himachal Pradesh, It was 

held that the citizens of the country have a 

fundamental right to a wholesome, clean and 

decent environment. The Constitution of 

India, in terms of Article 48A, mandates that 

the State is under a Constitutional obligation 

to protect and improve the environment and 

to safeguard the forest and wild life in the 

country. 

In T.N. Godavarman Thirumalpad v. Union 

of India & Ors., 2002, a three-Judge Bench of 

this Court read Article 48-A and Article 51-



A together as laying down the foundation for 

a jurisprudence of environmental protection 

and held that, today, the State and the citizens 

are under a fundamental obligation to protect 

and improve the environment, including 

forests, lakes, rivers, wild life and to have 

compassion for living creatures. 

 

 

 

 

 

3 RECOMMENDATIONS 

 

AGRICULTURE  

Agriculture is that sector in any country that 

works relentless, without any break. The 

equipment used in agriculture needs to be 

efficient, time-saving and environment 

saving. However, with time agriculture has 

become one of the major sectors to use 

chemical products like, insecticides and 

pesticides. This does not only because health 

issues to the consumer but also drains the 

fertility of the soil. 

In this research, certain sustainable alternates 

are proposed to diminish the use of chemical 

products and make farming a low cost job. 

·         Treatment of House Water 

In any house, water is used for many 

purposes. For example, washing, cooking, 

cleaning, etc. This water can be treated to 

make them devoid of any harmful chemicals 

like detergent, and make it fit to be used in 

the land. This can be costly in the starting but 

with constant developments it can be made 

accessible to most of the farmers. This will 

stop the wastage of groundwater and people 

will not depend on the good amount of rain 

for the good plantation of the crops. 

On an average a single household uses 1000 

liter of water a day. This water, after getting 

used, goes into the drain. Where else a system 

can be generated where the waste water of 

households goes through a series of treatment 

and becomes free of any harmful substance to 

be used in the field. This will conserve the 

water and put it to better use. 

·         Animal and Human wastes 

It is a well-known fact that faeces can be 

proved to be one of the best manure for the 

land. However, use of it in its raw form can 

cause some serious side effects to the crops. 

This can be eliminated if the faeces go from 

through the similar treatment and harm 

causing elements are removed from it to 

make it usable in the field. 

·         Biodegradable Wastes 

Those waste products that can be 

decomposed by the natural activity of the 

microorganisms and enzymes and have vital 

nutrient values are called biodegradable 

wastes. These waste products do not contain 

indestructible chemical structures and can be 

easily broken down to release energy in the 

soil. Wastes like remnants of vegetables, and 

chopping of grass can be decomposed to 

make it suitable manure for the field. 

  



·         Use solar system and wind 

On-farm energy generation avoids the 

requirement for long-distance electric cables 

or pipelines. It also helps farmers to reduce 

their dependency on fossil fuels, which are 

becoming increasingly expensive. Wind (to 

generate electricity or power pumps) and 

solar are low-carbon alternatives to fossil 

fuels. Farmers may also utilize solar energy 

to heat and light greenhouses directly. Wind 

energy might be used by farmers to satisfy 

their energy demands in a cost-effective and 

ecologically friendly manner. Wind turbines 

convert wind turbine energy to mechanical 

energy, which may be utilized to generate 

power or pump water for irrigation or 

animals. While the components and facilities 

that create sunshine and wind are carbon-

free, they must be made, built, and 

maintained. 

Large-scale solar panel installations are 

occasionally erected on prime farmland, 

critical animal habitat, and other soil-plant 

ecosystems that now store carbon and fulfil 

other critical activities. Solar collectors may 

be thoughtfully integrated into a diversified 

agricultural landscape to optimise advantages 

while avoiding or minimizing costs to 

production and ecosystem services. 

Also, the government would launch the solar 

system to introduce the scheme.  According 

to the weather where much hotter than usual 

to use such resources. 

·         Energy from Agricultural Biomass 

Agricultural biomass is being considered as a 

"second generation" agricultural bioenergy 

source. Crop leftovers make up a large 

portion of the biomass being targeted. 

Because removing maize Stover has a 

negative influence on soil erosion and soil 

health, less typical perennial crops might 

provide a more sustainable supply of biofuel. 

It should took serious nod that biomass be 

used as manure and soil organic avoid 

artificial organic and encourage the bio 

wastage to use as manure. 

·         Overall legal system on agriculture in 

climate changes 

There are presently no laws or regulations in 

many national legal systems that specifically 

address climate change in agriculture. 

National laws and institutional frameworks 

are necessary for good governance and can 

aid in the implementation of national policy 

and international commitments, notably in 

the area of climate change. Promoting the 

rule of law and ensuring that everyone has 

equal access to justice is one of the 

Sustainable Development Goals. 

  



FASHION AND TEXTILE 

INDUSTRY 

The only way out is to emphasize sustainable 

development, focusing on Reduce-Reuse-

Recycle rules. 

 Reduction -  

o The zero-waste practice is 

founded on the idea of 

reducing material waste in the 

clothes manufacturing 

process,  

o Slow fashion or consumption 

reduction, which extends the 

lifespan of garments. Slow 

fashion businesses have more 

local general infrastructures, 

as well as smaller batch sizes 

due to the use of traditional 

craft techniques and locally 

sourced materials. 

 Reuse-  

o second-hand stores or thrift 

shops 

o clothing rentals shops 

 Recycling practices  

o Opening unwanted clothes, 

deconstructing them, and 

cutting textiles into smaller 

pieces is referred to as 

mechanical recycling. 

Unravelled antique cardigans 

and pullovers may be used to 

produce carpets or sweaters, 

and dresses can be torn into 

strips and crocheted into 

tablecloths. 

o Chemical recycling is the 

decomposition of synthetic 

materials to re-polymerize 

them. Chemical recycling is 

exemplified by petroleum-

based synthetic fibres, such as 

recycled PETs generated from 

plastic bottles. 

 As a signatory to the UNFCCC, the 

government should have industry-

based laws in place to address the 

textile industry's environmental 

concerns. The government might look 

at implementing a circular economy 

model for India's textile sector, as 

well as increasing consumer 

awareness of the importance of 

sustainability in the textile/fashion 

industry. 

 There are a few strategies that 

individuals may adopt as sustainable 

habits on a personal level, such as 

choosing natural fabrics, purchasing 

fewer, higher-quality things, and 

mending clothing. Individuals can 

also buy garments locally to avoid 

supporting fashion conglomerates 

that contribute to environmental 

deterioration. Always wash new 

clothing before putting it on for the 

first time. Look for labels such as 

OEKO-TEX®, GOTS®, or 

BLUESIGN® that show the 

clothing's chemical composition. 

Only wash your clothes if they are 

completely required and reduce the 

washing machine's temperature to 30 

degrees Celsius. 

 More sustainable sneaker choices 

include preferred fibers with a lower 

environmental impact such as cotton 

using regenerative organic agriculture 

practices, emerging materials that use 

less energy-intensive processes, and 

recycled fibers available thanks to 

new chemical recycling processes. 

No doubt that this will cause more 

money to produce. But we have to do 

this. Footwear companies should take 

the lead. This way we will be able to 

save the environment and mankind. 

 Lab-grown leather is an emerging 

sector in bio-fabrication. In other 



words, it’s a process of producing 

leather products without the animals. 

 It is not impossible if we all prefer to 

buy footwear that is made from 

recycled and recyclable materials. 

This way, we can force companies to 

invest in this. Price would increase 

definitely, but it is better than killing 

our planet.  

 “Today, the market for traditional 

leather and synthetic leather is nearly 

evenly split into dollar terms, but not 

by volume. Synthetic leather has 

almost 10 times the volume of 

traditional leather,” says Andras 

Forgacs, an entrepreneur in tissue 

engineering and the co-founder of 

Modern Meadow. “The breakthrough 

for sustainability [is] to establish a 

third category of bio-based materials 

that can reduce our twin dependence 

on livestock and petrochemical 

products.” 

 

AUTOMOBILE INDUSTRY- 

Traditional and EV 

The emissions from the production of 

batteries can be reduced if improvements are 

made in the battery and mining 

technologies. 

The majority of Electric and Hybrid vehicles 

are charged by electricity which often comes 

from non-renewable resources. So, there are 

plans to launch vehicles that would use 

renewable energy sources. These are 

considered for future cars. The renewable 

sources are listed below 

1. Solar Energy 

2. Steam energy 

3. Hydro energy 

4. Nitrogen energy 

5. Biodiesel 

 

INDUSTRIAL SECTOR 

1. It is pertinent that the data related to 

industrial pollution, which is 

collected by the State Pollution 

Control Board be available in public 

domain for scrutiny [as currently it is 

not updated regularly]. Also, real time 

monitoring data is unavailable.  

2. Government should incentivise or 

reduce custom duty on import of 

environment friendly technologies 

from abroad.  

3. Urgent need to chemically and 

biologically treat wastewater used in 

industries, before discharging it in 

water bodies, especially if containing 

neurotoxic heavy metals. Recently, 

the local administration in Indore 

gave One month deadline for 

industries to install plants to treat 

chemical waste water. Similar steps 

should be taken up all around the 

country. 

4. Should prepare Industry Specific Plan 

of Action, especially for Industries 

like Iron and Steel, Power Generation 

etc. (if not already notified by the 

State Pollution Control Boards)  



5. Use alternative sources of energy like 

solar energy, wind energy, 

hydropower energy etc. which can 

reduce dependence on fossil fuels and 

are cleaner. NavAlt Solar & Electric 

Boats has innovated a commercially 

viable Solar Powered Ferry, which 

gets 80% of energy from the sun. It 

can prove to be a ‘gamechanger’ for 

the Shipping Industry.  

6. Create pollutant specific lists of 

contributing industries. 

7. Regulatory importance should be 

paid to small and medium enterprises 

too and not only to ‘big players’ since 

according to the World Bank, 70% of 

pollutants are emitted by them only.  

8. Some industry sectors have also 

expressed concerns that it is not clear 

exactly what techniques/ 

technologies they should be applying 

to meet particular standards and 

where they can acquire them from. 

Thus, a comprehensive awareness 

programme should be initiated for all 

the entrepreneurs, and a list of 

suppliers should also be made 

available to them.  

9. Promote more companies like Carbon 

Craft Design, which use powdered 

pollutants, to make stylish floor tiles. 

Also, toxic air pollutants like fly ash 

can be used in making cement and 

concrete products, especially at the 

base of roads. 

  



4 CONCLUSION 

In conclusion I would like to quote Justice Mishra that it is essential that if our country follows the 

aim of working in synergy for promotion and protection of human rights with the present industries 

then we can surely achieve a great feat. Mention of such rights can be found in the basic structure 

of our constitution, much before many other treaties and conventions even took place. This shows 

the futuristic and holistic approach taken by the makers of our constitution to have included such 

rights in the very Preamble amongst other Articles like Article 21, Article 48A. There are separate 

section of other statutes like Water prevention and control of pollution act, air prevention and 

control act and Environmental protection act that define the compliances that must be followed by 

setting industrial standards. Yet, our group is of the view that if such recommendations are 

followed with effective implementation, we cannot say that this climate change affecting our 

human rights cannot be mitigated.  
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